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firm except in cases like those which Shri
Abid AH has pointed out.

SHRI M. P. BHARGAVA: Sir, | have just
a small submission to make before you pass
on to the next subject, and it is that the
Government be directed to circulate copies
to all the Members of Parliament as early as
possible, because my own information is
that a very limited number of copies have
come and they will not be sufficient for all
the Members who are interested in taking
part in the discussion.
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MR. CHAIRMAN: I will request you to
see that a sufficient number of copies are

made and distributed t; all the Members at
the earliest possible time.

SHRI M. C. CHAGLA: That will be
done as soon as possible.
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MB. CHAIRMAN: Mr. Chordia was

speaking on the last day. You may begin

now, Mr. Chordia. The House will sit
through lunch.

SHRI P. K. KUMARAN (Andhra
Pradesh): We are sitting tomorrow also.
Why through lunch, Sir?

SHRI LOKANATH MISBA
(Orissa): If we are sitting tomorrow, |
think we may have the usual lunch
interval, Sir.

MR. CHAIRMAN: There is ample
bywork, as you will see.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): May [ sub-
mit, Sir, that thie Ordinance does not
apply only in an individual or parti-
cular case? It covers g large number
of cases where projects are likely to
be affected, And this Act has been
in force for the last about 75 years.
Bo the Ordinance has not been pro-

mulgated in order to meet the require-
ments of a particular case as such.
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SHRI ANNASAHIB SHINDE: 1
think the hon. Member’s party mem-
bers are now associated with the
Delhi Administration gnd if according
to hirn there is injustice, 1 think
justice should be possible now.
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SHRI N. PATRA (Orissa): Mr. Chairman,
Sir, | rise to support this welfare measure but
while supporting it | want to point out the
way the acquisition proceedings are being
V»ken in my State erf Orissa.

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair.]

Laxge acreage of land for the Maha-nadi and
the Delta Irrigation Projects was acquired and
it is a long time since that was done but
compensation due to the people who were
deprived of their valuable land has not been
paid as yet and payment of lakhs of rupees is
still pending. From my own personal
experience | can give another instance where a
plot of land was acquired some 7 or 8 years
back for the construction of a police station.
That was a village site meant for house
building purposes and those people who were
owners of the land were small holders. They
had even dug foundations for building their
houses but this piece of land was acquired for
building a police station and these people who
have been deprived of their land have not been
paid the proper compensation. This is from mv
personal experience. The poorer sections of the
people who are deprived of their holdings, of
their valuable property, are not being paid
properly and in time. The previous speaker
from the benches opposite, Mr Chordia,
lucidly explained how people are being
harassed in the matter of payment of proper
compensation. Therefore, |1 would suggest to
the Government that when they think

[ 10 APR.
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of taking over the land for development
purposes, as soon as the notification is made
ready they should start clearing the dues in
time. Further they should not expect a small
person who is deprived of his valuable land to
run to the kutcheri several times to receive the
compensation. | know the people who were
deprived of their house sites at my place had
to wait long for getting compansation and
they naturally had to go to same other place
for eking out their livelihood, that is, to
Calcutta. But for receiving this small amount
as compensation for their land they had per-
sonally to come down to the local Treasury in
Orissa. Those harass-ments and indignities
have to be kept in view and the Government
should see that proper compensation is paid in
time.

Recently in Madras one Mr. Vajra-velu in
Madras filed a suit for his compensation and
the Supreme Court has decreed in his favour
saying that the payment of compensation was
not being properly made to him. Before the
Fourth Amendment of the Constitution a
person who was being deprived of his land
used to get even the potential value of the
land.

SHRI SUNDAR MANI PATEL (Orissa):
Fourth Amendment of the Constitution.

SHRI N. PATRA: Yes. The potential value
was to be paid but after the Fourth
Amendment he would get just equivalent
valuo, that is, the market value. Then we had
another amendment, the  Seventeenth
Amendment,, whereby the position of the
tenant has been ameliorated to a smalt extent;
that is, it has been made obligatory on the part
of the acquiring authorities to pay him market
value.

SHRI SUNDAR MANI PATEL: S» my
friend does not agree with trie Seventeenth
Amendment?
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SHRI N. PATRA: Whether you agree or
not, it is a separate question. What | have said
is that the position of the person who is
deprived of his land has been further
ameliorated by the Seventeenth Amendment
when compared to the position that obtained
as a result of the Fourth Amendment. So there
is no question of agreeing or disagreeing. |
am now stating in a nutshell the comparative
positions before and afte, the Fourth
Amendment. Briefly the position before the
Fourth Amendment of 1955 was—

(1) The law had to provide for the
payment of just equivalent of the
property acquired;

(2) The expression ‘just equivalent' was
taken to mean not only the market
value of the property at the time of
acquisition but also its potential
value;

(3) If either of these values were
omitted, then the resultant amount
of compensation was not a ‘just
equivalent' of the property acquired
and the court could set aside the law
on the ground of inadequacy of
compensation.

In Vajravelu's case the Supreme Court had to
intervene and set it right. Now the position
after the Constitution (Fourth Amendment)
Act, 1955 is: —

(1) The law has to provide for the
payment of 'just equivalent' of the
property acquired;

(2) If the principles laid down by law
A0 not take into account the value of
the property at or about the time of
acquisition, the law will be struck
down on the ground °* violation of
article 31(2);

(3) The non-consideration of the
potential value of the property is
perhaps no ground for strik ing
down the law as it pertains to the
domain of adequacy of
compensation;

[RAJYA SABHA] (Amendment and Voli-3070

dation) Bill, 1967

(4) If the principles do not take into
consideration the value of the
property at or about the time of
acquisition the law is liable to be set
aside a; it pertains to the domain of
the principles of compensation
which is within the jurisdiction of
the courts.

But | may say in this context that the large
social and economic goals set out in the
Constitution in the Preamble and Chapter IV
cannot be achieved if we see to the dictionary
meaning of the word ‘compensation'.
Therefore whatever the Supreme Court may
observe, a flexible meaning has to be taken
otherwise the various welfare measures and
other development projects cannot be properly
carried out.

With these observations |
12 NoON
ot strerwr arlt (fae): ad
ared Aavaq wga, § o Gt ww
gorrre frams @7 ardz wwar
ot 3% fadms o qEa o gui
w9 faiedt = & agegi 7wl 40 8

resume my seat

e gt & e gl 1 & fokr & o=
gy T ¥ fadgaw a7 @ a@ifsa
1 &1 g waw #§ ag Wi A Sw Y
wé 2 f5 T 9T age 7 &1 El Gy
o foar st Sy aursEang & fadnd
g 347 A1 A1 & awd qwar § afee
ST HIH F ARGATRT TEA & Avgiaee
T2 # 4 oft ot waw & g Faaaw
fada #3 &1 wrvsd g7 # | gw fow
AT BT FETET FC @ & oF GH |
wrdr 9w @ qfE § w9 s
G——a4 WA & g1 AT | q qT 9
§ 9l FORE X g A TS ¢ (%
fora F7dm sdard § T § w0
 mt foan ofeqy &9 ¥ a1q ¥4 AW
g w7 aa=rfon & % oA &9 wrfed
FA-FTEAW W & @ad Sigy

A
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T 1T &Y aTFICHT a8 ATTHT 7347
3 wzd fr a wf ox s w3
& st w7 frfor 7% ) wdS A Sgwr
drarf &1 99 www a1 fa2sit awwre 4y
g ar faw d=2raiz gy & fog 0z o=
et v afea weer @y s qfe
FENT F FAT @ § Aoer & e
AW FTEE 1 i FE Ay A
i wEAr  Sdf A geA St sitErd
war % fare fpar &= fownd fig,
Fag g oy | i FE ¥ a7 FH
¢ fr 7 gre T # A g A
FHY AT I7g ge < AfHT IAH T &
aTg | wSE aw F afaae §
o Fder ¥ IAT AFGT FO0E AT A
gt FIE F wwAT AT O®@E L T
g FIE FY AUTATTAT TG FL THAT
wT T Fear dmgar § wbea afz gfer
FNL FT ATT FY ZW 2T ATa H WEAT
A Fga A ArF A oFiEEgw § §
::E"rmw«»rlmw aTed
™ fogem § 7 wiEggmT @
7 wrf faam W, @@l un QA
fraeq s grm @t gt o\ FE
oI A F1E F qF FT A &A FL1
59 Ao F o avae 3 Sw A &
it S oanE s 6 fee
T FT ARTTATAT FgAT TG AT SF 8 |
gursr &1 foaar #m grn w9F fag
qfeerar & wqarfaw w1 aa-FrE
T&l a7 g wifs e e wr a
FEAT | ag AwEr & Sev SfEan
fr & wopew faar B St IwSrs S
& SUFY g T F QAT T FAT
Ffiper gat acg M A<t 17 i wEiga
HATT F AT T 1T IH AGS A a1 9T
T F7% FY AT AT T AL GO
zafae & qedrr a@ T 1 F1 aEe-
arz % favanT waq & ag aamT g g
fras a%a Gar i aren & Beoard
T @A FT FA ATAT & | A
420 RS—2.
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F1E T TET AFar 7 g v qar g
T HFAD G FIE & o9 T g
& ag Frawd o &1 gafo gl
AR qUAT G99 F TAg F qanfas
FH FE § ) FAL AT TV Y
afy ¥ waft &, Ffea o 7 wifoa
I& FEAr g ) W faggw F ofw
aar gfm #E F e G ag
F% fag aew Y g aaT w1 AR Ew
#1 ag wigwe  fr gw sediegow #
AT X | Ay T wiawe § o
gafeg ga faer &t amar |

AAATAAT S AT T FHTAITEY
TEN ﬁzﬁﬁmmﬁa{fmqm

F1 v At w § afaw o 179 f qv
HATTATE & TR 9T 9q FT AW
el §—fe wiw g T 3 —
o qarfaws w7 & | gafen #
wet & wgw & oawa F qafaw
ST gArd g e & faugw g
F vqfy oo fa@ afteg @t @ sma
TdT %% uF fTT ard-a ardy sl
FT EH GUIT FY T §T 9T GWIC
gfaare U HA-FTEET 9T TG0
gafan aror 41 gy Egwie & e
¥ & F wew & fag wreEe ¥ fag
AT g wAEG § A g@Lan
& 47 wF & & A A 9@ '
gl #1E & Gaw w oA § @
gu g wataw fadaw @rg § www &
O T TAR] FFT FAT AT |
afz 7 =T 4l s & at AmA
A1GH AAHA H1Ed  AETWETE ®T AT
FIFT & Wl § 9 F197 A qgar
& A MR TIA & W A A
=gl fadaw &1 guraAAE ¥ O
QT AT 1 A AT & IHHT @G
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[47 wfrawz ardl]
gl Al 7 99 aHISTATE &A HWIOAT)
418 § FA-FEaT a7 & fau wd
armdr waafl & fau gae &
¥ faq afz awere w1 Afawre 79 &g
AA AT IAH AW FIE €192 I
AN 77 3T TEA AT & LAY FRGATR FT
st afer § ag weawroT g AT |1
TAF7 a7 92 d g™ 5 & 97 g
T BN &1 AT Giaeq AR FHIT|
S A F A feamana g ) 3EE
F1§ UF 930 o577 | zafav a7
w97 & qarfas [adr & W7 afqge
qAMgd @Ar & fwewr gwo AR A
yiqere & WIT ENAT giawT g
§ Ar=q qIEAT 7 9TAIT AT FE€ AT
for g@ #7 & 39 fAgnw #r s &7 |

SHRI DAHYABHAI V. PATEL (Gujarat):
Mr. Vice-Chairman, Sir, it is not clear exactly
what the Government's mind is in this matter,
particularly in the Congress Party. We have
heard the two distinctly contradictory views
of two Members of the Congress Party, viz.,
the hon. friend who just spoke before me and
the hon. Mr. N. Patra. In particular 1 would
like to ask through you, Mr. Patra where he
was when the Seventeenth Amendment was
stampeded through this House. In spite of so
much protest in the Select Committee, when
there was Satyagraha right up to the door of
Parliament and elsewhere, Government would
not take the advice and perhaps the result has
come which is sought to be remedied by this
sort of amendment. Also; very often in this
House references were made to the land deals
which were going on in Delhi, to the
malpractices that were being indulged in by a
clique who were managing the affairs of the
lands around Delhi. Government would not
wake up and the result we have seen in the
last general elections. The hon. Minister got
up to intervene when the hon. Member, Mr.
Chordia, was making his speech.
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I would like to congratulate Mr Chordia for
the very well thought oui and reasoned speech
that he made. But | would also like my friend
Mr. Chordia, and hi friends in the new set-up
in Delhi who are in power to remember the
suggestion made by the hon. Minister. He
suggests to them to enquire into the misdeeds
of the past administration. | hope they will do
so. | hope they will take a lesson from what is
going to ibe done in Orissa under the new
Chief Minister who has given an assurance
that he will enquire into the misdeeds of the
previous Chief Minister, Shri Biju Patnaik,
about which he has heard -jo much. I hope the
present administration in Delhi which has
come into being by the popular vote will take
a lesson ahd go into the misdeeds of the past
administration. | hope the pattern will be the
same not only in this place but everywhere
where the past Governments because of their
vast majority had turned a deaf ear to so many
complaints that were brought to their notice.

Sir, the plea for referring a measure of this
type to a Select Committee is a plea that
cannot be refused on any reasonable ground.
This Government has made a mess of land
legislation only on one plea and that is similar
to what my hon. friend Mr. Yajee, was
making. The only thing that he omitted to say
was, if the Supreme Court comes in the way,
abolish the Supreme Court. Without putting it
in so many words he said everything else. He
only left out the conclusion. His case was that
only. I know there are a number of Members
in this House . . .

SHRI SHEEL BHADRA YAJEE: | never
suggested the Supreme Court should be
abolished.

SHRI DAHYABHAI V. PATEL: | think |
am very clear. Sir, you understand what |
mean to convey. Perhaps Mr. Yajee is not
able to follow what | am saying.
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SHRI SHEEL BHADRA YAJEE: | said
what would happen in the future.

SHRI D"HYABHAI V. PATEL: You will
ha”e to change many of your views.

SHRI SHEEL BHADRA YAIJEE: You
will be nowhere in the next gene, ral
elections

SHRI DAHYABHAI V. PATEL: | am
going to be here whether you like me or not.
You will have to bear with me for many
years to come.

Sir, 1 was just pointing out before | was
interrupted that land legislation as it exists in
this country needs to be reviewed. | do not
know whether Mr. Yajee knows, | do not
know whether the hoi. Minister knows, but
under the law of the land as it exists in the
province of Bihar from where my friend, Mr.
Yajee, comes, anybody can go and occupy a
vacant land and pay land revenue for two
years. If lie has paid land revenue for two
years, he has established his title to land. This
is what | have been told by people who have
done s°J they have shown me places they
have occupied. | am glad to say that they are
producing good grain on land which was
lying vacant. Even Shri J. P. Narayan who
come, from that province has not been able to
do so with all the Bhoodan lands that have
been put at his disposal. If the hon. Minister
has an open mind on these things; | would be
very glad to take him and show him these
places. But the point I am making is—
whether it is right or wrong is a different
matter—that land legislation in this country
needs to be gone into not in this hurried
manner as we do but it needs to be put on a
rational and reasonable footing. | had pointed
out this at the time the 17th Amendment was
being moved in this House. | pleaded but a
legal luminary sitting on the opposite side
pressed that since this was going to the Select
Committee why | was objecting. | had to
remind that legal luminary that if we accepted
the proposal for sending it to a Select Com-
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mittee; it meant that we accepted the principle
of the Bill, and we opposed it. But
Government was not in a mood to listen to
reason, and therefore we have got this historic
judgment of the Supreme Court.

What is Government's reaction and what
does Government propose to do? | agree very
much with some of the observations of Mr.
Chordia. | am sure that many hon. Members
must have been approached by local people
from Delhi who have been affected by the
proposed Bill. They do not know where they
will stand. They have been given assurances.
They have purchased land. Under this Bill
what is going to be the position of the land?
What is going to be position of the structures
that have been built on them? In the 17th
Amendment it concerned mainly Government
acquiring land in rural areas. Here you have
gone a step further, and they want to take
away land in built-up areas without specifyig
what compensation they will give. | am afraid
th'e whole principle of the Bill is miscon-
ceived and in the same spirit in which the
17th Amendment was stampeded through this
House. In Gujarat | had pointed out last time
that wherever somebody wants to start
agriculture on a co-operative basis . . .

SHRI ANNASAHIB SHINDE: | am sorry
to intervene, but may | draw his attention that
there is nothing in the Bill which adds to the
previous position as far as the acquisition of
land is concerned on which buildings are
constructed? If you are referring to the point
that as between the Supreme Court judgment
and the promulgation of the Ordinance some
constructions may have come up, as far as
that position is concerned there is already a
provision in the law for bona fide
constructions, an” the Collectors can go into
that and they can perhaps award a reasonable
compensation.

o fagaga v ad didlear
serag e f& o sdE 1959 %o
Fara 4 (1) & searg Afewrg 77
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[#fr fasrermwre wvaTeslt Stfzar]
g TAFT FEAMEHT 4 37 § a7
faar AT FEMITE T qFIA A
arai w1 & fzar % wawTA g ATl
7 AT 4 ® Alfeq g & A A
IH T WIAT THTCE T FHT I AT AT
4 & TATT IH CRETAT FE FT S0
FH AT TAH  AAT IAG qWA H
Far g #at i w sedvE &
1959 £0 & HAGIT |

SHRI ANNASAHIB SHINDE: That is
a different thing.

SHRI DAHYABHAI V. PATEL: |
was just trying to point out exactly what
my friend, Mr. Chordia has said. | just
wanted to refer it and go on to similar
matter that came in the 17th Amendment.
In Gujarat in several places people came
out with the idea of starting co-operative
farming, and in the position that existed
in Gujarat, people could be compelled to
join a co-operative under the law that
existed and which was sought to be given
official sanction from here under the 17th
Amendment. | feel this was wrong. An
agriculturist could not be compelled to
join a co-operative or a collective. We
have got a lot of people who are still
enamoured of collectives, though the
results neither in China nor in Russia
seem to show that that is the better way
of cultivating, that it produces more than
the initiative of the farmer who produces
better on his own.

SHRI ANNASAHIB SHINDE: This
you can argue with Mr. Bhupesh Gupta.

SHRI DAHYABHAI V. PATEL: You
better take him on your side because he
seems to be your guru, your ideal, and |
have repeated here in this House that he
was the driving force very often in this
matter behind Shri Jawaharlal Nehru. If
you accept
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the position, my case is proved, that does
not mean | will ever agree with him. |
think it is fundamentally wrong to do
that. Mr. Bhupesh Gupta has got funny
ideas, ideas which | do not like. He is
certainly welcome to those ideas as
anybody else is. But 1 am pointing out
the fact which neithei Mr. Bhupesh Gupta
not the hon. Minister can deny that after
50 years or 60 years of communism
Russia does not produce enough food
from the vast land that it has and it has to
import food from America. Similarly, in
China they have gone the ;ame way. They
do not produce enough for themselves
and they have to purchase from abroad. If
they do not get directly from America,
they purchase through France or some
other country; they do purchase. Let us
recognise the fact. Therefore, the
conclusion is that better food production
will not take place under conditions that
exi ". in China and in Russia but will onlr
take place where there is a free and
protected farmer. That is what we want;
that is what Gandhiji told Therefore,
under Gandhiji's advice, the fundamental
right of the farmer was promised to be
protected at the Karachi Congress where
the Resolution on Fundamental Rights
was moved by no less a person than
Jawaharlal Nehru himself. It was only
afterwards . . .

ot st meft @ AT St |
ayat Fa1 fo ardy ol wmor &
g ofr v T FEr dar w9 w7
A o A i A

o g€ 7o a¥w . F At
wraat & | wy ot faeema 2
faeamt | g wrad & fF 91 wroargs
M AW F AW FI qEATEIATA AZE
7 faar ag g 721 far | o0 s
FAG AT, q@ ATy Faq#
TE St afwa andy ot & an
wsargTATast F  F1 fEar & 9
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H1 @or WA F a8 A @ few
mr,  dwar oy owaw  fwe T,
ATEAT T @ fHe mar o w g,
q 19 A 4%, I7 (BT | Y qre|r-
o+ faan ar % feamt &1 sefa s
qigd & | wfwa 7 97 aF feamal
F1 HOT FTAT AET A, 740 a1 9% -
7T s 9 1 gt yEeEETe
¥ ux fad @m0 & 0w gw TRwRs
W 2, TA T HAErqEArIRee q@l
arar &, @re ufEfewd wf s
& | gare mradm fafaee< arga 41
FHl  FEALTATE A A | WEHETETR
g fromig aF  WET ¥ uE 7 NE-
2T & foaed & ww &,
ITH! FIE BT T § Witw  waw-
ard qgE ¥ Iaw1 OF faur | I @
37 #t far wfgd qaT & qreq A
A% SEad far g 0 oy e
frara &1 SEFwa 7@ fgar 1 A
st ggt  fasar@ € | oAt a8 41q

AWML AET AT § | ST AT qrHA Wiy
£ 9% TTH! a9 AE wlt § | g
faow #t arq ¥ga & | Wrafaer fadt
FT WIW G T T a4 F1 T wgar
31 are qw g, fgmeaw wr qan
Wi B ¥ a1 ag fgasarT we TE
AT | FF AIG gWIL gWEAA  HY
wETg g | gwit faa st ey
dfagt w1 99 @ & |

q TEAT  ATHY . EFAqET aner
uq & &g w9 € )

SHRI DAHYABHAI V. PATEL;
No country can rise by confiscating
what everybody has got and distri-
buting it. Tt is only by the production
of more wealth that the condition of
our agriculiure and of our economy
can be improved. I do not gee any-

thing in this legislation that is going
in that diraction.

I feel that the whole land policy of
our Government ig misdirected and
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| this method 01 bringing up sucn legis-

lations again and again in hot haste is
wrong. | would still request the hon.
Minister to refer this to a Select
Committee. Let the matter be reconsidered
and measures taken which do not come up
before the Supreme Court again and again
and we have trouble with them.
Fortunately, in this House today we have
eminent lawyers who are Members of this
House, who have been advisers to the
Government, to whose advice the
Government would normally have listened
but who were not consulted when the
Seventeenth Amendment was sought to be
rushed through. | know. Let the Govern-
ment reconsider the matter. Otherwise, the
people of this country will remember the
hon. Mr. Yajee and people who think like
him. The Congress has ceased to govern
nine States of this country already and the
day is not far off when they will be out of
the other nine States.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): | have received requests

from some other hon. Members today who
lwant to take part in this discussion. I am
prepared to accommodate them. But |
would request them to limit their remarks
(to five minutes each. Shri Abid Ali.

SHRI ABID ALI (Maharashtra): Thank
you, Mr. Vice-Chairman.
|

I support the amending Bill. But while
'doing so, | would request the hon. Minister
kindly to ensure the proper implementation
of the Act as it exists and as it would be
amended. Of course, we are pledged to
socialism. But socialism does not mean
injustice being done to poor people,
particularly those who possess lands of
small holdings, they have to receive more
consideration. The way in which the whole
land acquisition proceedings are conducted
displeases many people, puts them into
many and considerable inconveniences.
Lands are notified for acquisition and for
years nothing is done. In some cases,
possession also has been taken technically
but the amount is not paid. There are
some
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[Shri Abid Ali.] charity trusts to whom
these lands belong and some of the lands
under acquisition are mortgaged. The owners
of these lands have to continue paying the
mortgage interest and there is no end to it.

Mr. Dahyabhai Patel is going. | wanted to
make a reference to some of the charges that
he made.

SHRI DAHYABHAI V. PATEL: | went
out to drink some water.

SHRI ABID ALI: He can come later, Sir. |
will come to his points subsequently. | hope
I have enough cf
time.

I would request the hon. Minister kindly to
ensure taking quick decisions. So far as
acquisition in public interest is concerned, it
has to be done. | would request the hon.
Minister kindly to communicate to all the
State Ministers about this and bring pressure
on them, in the Central territories and other
places everywhere that quick decisions should
be given. In Delhi for 12 years some matters
are pending before the tribunals in appeal.
There are High Court decisions given. On the
basis of that, | hope that quick action would
be taken. Now, some of the lands in Delhi
were acquired under the emergency clause
under this Act. | know that still on some
nothing is done. The emergency clause was
applied and for eight years not a piece of brick
has been placed there, no building has been
constructed, ana nothing is happening, and the
land is just lying vacant; the tillers have been
deprived of possession.

Now, with regard to my hon. friend, Shri
Dahyabhai Patel, 1 am sorry he has gone
away . . .

SHRI ANNASAHIB SHINDE: No, he ig
here.

SHRI DAHYABHAI V. PATEL; All the
Congressmen are short-sighted, 1 think.

SHRI ABID ALI: Of course, they
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have a strong vision. He is not in seat.

The hon. Member made some
charges. | way going to make a
reference to them, firstly, to what he said
regarding the enquiry in Or It is good. |
would like that the enquiry should be
started in a full-fledged  manner  against
everybody, everywhere, official and non-
official, against whom charges are mentioned
by  anybody. And I think Mr.
Dahyabhai Patel and many oi associates will
be found much moj « guilty. | know Mr.
Dahyabhai  Patel for long. | know that he
was serving in an insurance corporation as a
junior officer. | know that he is a wealthy
man today.

SHRI DAHYABHAI V. PATEL: | am not
a wealthy man. | was a senior officer in the

Oriental Lift Insurance Company. Your
information is wrong. | am not a wealthy
man.

SHRI ABID ALI: May be a senior officer.
About the wealth that he i possessing, his
returns are available from the Income-Tax
Department. How he got in possession of
such bijj wealth and how he used the good
name of the great leader of India is being . . .

SHRI
protest.

DAHYABHAI V. PATEL: J

SHRI ABID ALI: Protesting. ..

SHRI DAHYABHAI V. PATEL: | would
like any one man to say that | ever used my
father's name. It is the present Congress
Ministers who are allowing that.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): No insinuation, please.

SHRI ABID ALI:
sinuation.

Of course, no in-

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Speak on the Bill.
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SHRI ABID ALLI: Then why did you allow
him to make a statement about Congressmen,
Orissa and enquiry?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You should have objected at
that time.

SHRI ABID ALI: | am following the
standard here. What | was submitting was
thai the people who make charges are
themselves sitting in glass houses.

SHRI DAHYABHAI V. PATEL: | wish
he would make those charges outside and
then see what happens.

SHRI ABID ALI: | will repeat and prove
my words. If the hon'ble Member is prepared
to appeal to the Chair and an opportunity is
allowed :0 me, | am prepared to prove what |
say because | know the ins and outs of
everything. Therefore, with regard to the
statement that he made, | was suggesting that
he is himself in a glass house. It is no use

saying that the Congress has lost. It is we
Connressmen  whn \AI?I‘Q reannnejhle  for

FIEA S
A FFT G FAAT g

are responsiDie ior tnis. mere was no
authority, power or party in India which
could compel us at that time. We have
confidence in the people. We have given
them the Constitution and they have
exercised their right. We are happy about it.
What is the use saying every day that this
Ministry has gone, that Ministry has gone, so
many Ministries have gone? The Ministries
will go. The whole world will perish. But
may | submit to him, let he and his associates
always remember that their hands are not
clean?

st wrg Awam  (gfmr)
ArFRATLHT AT, F AT wga A
AT (BATATFATE 4 A39 & 919
f& ag saar queT G 1894 @1 B,

dation) Bill, 1967
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FAifF w7 Y fa= For frar o7 @1 £
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fw & nw wifadfaa fam s wrgd &
AT ux qifmandt w327 fasmr wea
g a1 3u® F1§ W T ¥ WA
q9 7% T Tfamagt a7 qwiav
Z A s wifadfaa faw & wd 6z
faT st AWl & aFlera § g ad-
A9Y 7@y gu 4 a1 gfems Aifaga
¥ fom wg@e %% 1 8@ av@ o W
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7% aré IYfear argy ¥ goew war
f faelt wrg= # OF aral 71 arar &
afvare § forgi™ FemmRad § add
I AT AR AT E | WY 9 39
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gl SR & aATT IAFT F4AT A gT |
FAL qTEF 9 THAATA FIHIE gaed]
qeW wara AE) fTar ) HAeagarfw d
LHIT AHCA 1A% AT & Hif@ T 7
Framreadd ¥ 98T a0dl W wud
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AT & SAT FT VAT & | AqARE F S99
I A1 A8 €7 WA & Tar g
fw o et fad adm wwee 57 @
& AT gg Wt Fav faar & i war s
S AT AT | I AT q q F4T
Erd e CERFAE AR R CR
anit T waar dar faar gan e 9w
WSS F ATE R A & 9
q sar FrAT gwn € wfam s wwmd
F1 F fae 780 @ &1 wEAFe T aw
FHIT AT FL AT AT 7 Framg-
o #1 a7 78 @ § w@ifs Jads
T TATHE & qUE AT} F @rar aaqr ¥
FT % o°r %7 fear 2 1 zva o &%
AT UL A fot R & 7§ wnAT www
FATAF R 97 A W LETIRE ¥,
AT 19 AW Wlgd [ Had W W
Iq qaqd grea & fo o qog 2 fr g
€A T w1 AT § 9
ara s § sgia e & foar & &
WIS I K T 74 A wee v
Tt AT AU HEA AT qE | GO A
o §iF g8 F9 41T fiw 0 gqT
T AOAT NAEET AT FT T §
T gAH wwAr 99 R gE e e
1< WIS WIS §1 g1 97 § fHT o) g1

AT FT AT | SEET A 6 G
¢ wfrm ag ame B wdr aw aw
&1 AET W & | g5l 9T A T A
wTaf g qg A o g R ) 7 9A
WA AT WA § W T IEd gl
et @ | OF a0 g9 4g A @ g
THTE TEl F| WA F| FH & TR T
firan Sa AT ZOE aF gET 48 & @
ot g et sfeeggue & fenmadae
WHTAL G & A% Wl g% T
T el & FH T HATH ATAT ST qwAT
& Wi 3w g1 v § | g qarfeaw
W auTe wgd ®1 A dAr a@rfed |

uF ard # 71T gt Aifew #§ an
wrear g f& ot & 9w AT §@
& gui 7 miawi &1 7o Tar 3 &7 §,
e &1 W, I 6@ 41 B 99 & a1E
%, WaT ST EAEH a1 AT@ g1 A9 8,
a9 0 431 fAaar & | saEr a9
aFers gy & 7 wre wre feed 1 e
IAHT 9 TNg  WIEHT 9%ar & | &1 .
T H AfoRaws A I9% a8 Wi
v fo st o wifasm o1 avda
& agt @1 29 Tror 3T F agr 37 gwr
g sewr Wt qu gt €

i @1g ag & ag =g g fo
A< AT FH 0 F% 79 faq ov w@wg
& ga afeers ofw w1 o feae 71 fe
qfeers TFF &1 41 Wowq g foas
fad ag IR wFATAL FT AR G |
£AHT AT T T G F ¥ HIiaw 57
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il o faw & g ars 74 & fa 5o
afsm i #47 & | 91T F AHIT HFATAT
FIA § a1 A FIT w4 A1 FraT
UTHT &, T8 AT T ATE FA K1 RI0W FL |

w7 & fag oF AT A HCAS BT
Tg S T FAAAGT & § T T T
@t fererent & o2 FHT ot o1 Fegaaoa
o o § |t 9w feor 79 Afewa ag
gromdr g fr s a5 7 feaa 7 1 agdia-
AT FAE H qF IF IAH1 LA FAw
a2 faear & 1 et 1 5o &) w0g
frrer g1 & a1 996 § 59 97 7 IaH!
A1 o 3 95 § qeard w1 ar g
Gl &1 a9 Fgi o FT & IAHI
FEGAAI 1 GIaT (AT § | AR ah
o e B qaewg 341 arfga fr faa
q WY AHIA AT B IUHT 9 HA
w4 QU qar &1 fas sty # ag @
fr gasr sor seqAae gifae s
¥ foa < woar fraan g sait & &
wrat foma & 3 a9 s g% IEH
wpn faer | gad ol ot oy Y
7 #r§ wean e =rfed

KUMARI SHANTA = VASISHT
(Delhi): Mr. Vice-Chairman, Sir, the
land acquisition in Delhi has caused
a tremendous amount of hardship to
the people here, and as our friend,
Mr. Chordia, has also pointed out as
also Mr. Abid Ali, that the people
have suffered quite a lot due to this
procedure and negligence of the Gov-
ernment particularly in respect of
the compensation that has been paid
to them.

Sometimes the land has been ac-
quired at very cheap rates. I think
Mr. Chordia's figure of 70 p. is pro-
bably not quite correct. Recently it
has been about Re, 1 or Rs. 2 and
sometimes may be Rs. 3 per sq. yard.

ot famagaTe AereTas qfa
7z ‘59’ & fFaawr MEfwdew gu, suw
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T 90 99 % feam & faar 8
gy wen afoes - v saR
a1z fedftor gom ar | foard % & o w8
waw ® gaw fargs faar aar

But this fixation of land price it not
equitable by any yard-stick. In the sales
that have been made after acquisition of
land by the Government, either by the
D.D.A. or by the various other
authorities, the prices have gone up from
Rs. 40 to Rs. 125 or Rs. 130 per sq. yard,
when the auctions of various plots of
land took place. It is now Rs. 300 to Rs.
500 as Mr. Chordia said . . .

it famegmre st stefem
faam & fag st s Ao #1 a§,
IAFT 500 §I¢ F fgena & forar 74y |

KUMARI SHANTA VASISHT: Yes,
that is correct, sfar j|, ?feqr, ifm, |

But what | am saying is that  the prices
given to the land-owners who are, by and
large, very poor people, have been very
neglible and when the Government have
added their own cost of development
and other administrative costs and
certain other charges, they have
calculated the rate on a no-profit-no-loss
basis at Rs. 30, Rs. 35 or Rs. 40 at the
minimum. This great injustice and
disparity and the very wrong approach to
the whole question were pointed out so
many years ago even when Pandit
Jawahar-lal Nehru was alive. This
representation was made to him by our
people, but unfortunately, nothing has
been done. Even when this matter of
price fixation was taken up with the
D.D.A., they gave some set ex-
planations saying—"so much is the
administrative cost, so much is the
development charges, so much on this,
etc., etc., and coming up with a fictitious
figure which leads you nowhere. When
a private coloniser can sell at the rate of
only about Rs. 10, how is that the Delhi
Development Authority  can sell at the
rate  of Rs. 40 when they give the same
sort
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[Kumari Shanta Vasisht.] of services or
maybe slightly more? The disparity i, prices
is very much indeed. There are many cases
pending from 1958 where compensation has
not been paid yet. The rates are also different
in different areas in the same locality. One
person, who may be influential, will get a
higher rate even from a court of law, but a
neighbouring person, who is not so influen-
tial, will not get ihe same rate. Secondly, even
for getting an adequate price for the land
acquired by the Government, everybody has
to depend on litigation which the poorer
people cannot afford. It is very hard for them
to be able to go to a court of law and demand
justice regarding the rate of compensation to
be paid. This has caused a good deal of hard-
ship to our people.

With the great expansion of  the urban
area in Delhi, with the influx of nearly one
lakh of people every year into Delhi, with
the large expansion of  Government
offices and Government servants' residential
area in Delhi, the land prices have shot
up. Also there is a good deal of
speculation in land and so on which increases
the land prices. All  this has caused a
large number of people to come into Delhi
and construction activity has  expanded
enormously. And  the por  peasants
unfortunately have been tempted to sell their
land, as everybody else, and make money
quickly because of the great demand and
hunger for land in Delhi.  The result is that
the Government has been put in an
awkward position because they cannot stop
all  activity and the unauthorised people
make construction and it is very difficult
for the Government either to regularise
them or demolish them.  Also there has been
a great deal of negligence in passing or

approving construction plans, etc.,
early, andthis has created a lot of
difficulties,  hardship and heartburning to

the people in Delhi because they cannot make
construction within the rules; and the rules
are very defective. ~ Compensation is not
paid; intime; lay-outs are not prepared
in
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time; and because of all these, at every step,
the people have faced a lot of difficulties.
Mr.  Dahayabhai Patel is not here now. But
I would like, to contradict certain things  he
has said.  He said that the colonisers in Delhi
have been responsible for the results in the
elections. He, at' least, coming from the
Swatantra Party, ought not to have
worried about the reasons for the election re

suits in Delhi. It should be our
problem and our worry rather than his
problem. If anything, he should be happy that

at least some  other party has won. But it is
true that to a large number of pople who come
into Delhi—about a lakh of  people every
year—and who have constructed  houses,
when their houses are demolished or when
they live with a feeling of uncertainty or fear
that their houses may be demolished or
when they are being harassed by the
Inspectorate  and other people when they
have undertaken construction, enormous
hardship and irritation  i° caused. The
expansion of this town should not be allowed
at the rate at which it is being allowed. We
should develop some satellite towns. We
should arrange to shift this population into
other smaller towns around Delhi and revive
other towns like Agra and Meerut and other
smaller towns. They should be revived rather
than that everybody should come into Delhi and
raise the price of everything here, and create
difficulties for themselves as well as for others.
So my suggestion is that the whole question
needs to be examined seriously and at very
great length. A through study should be
made and compensation should be fixed and
given in a very equitable and  proper
manner. | do not agree with Mr. Yajee when he
says that "We want socialism, but we are only
taking away land from the poor people and
giving it to the rich people; what sort of
socialism is this?  No money is paid to these
people for years and years and they are
expected to go into litigation and become even
more bankrupt and the land also passs into the
hands of cinema-owners or hotel-owners
or
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other rich people who have money to buy it."
There is always this question of public
purpose, but this also should be defined
clearly. This has been misused quite often.
Sometimes land is given for , certain
industry, but the industry sells that land to
somebody else and makes a profit out of it
which the Government could have well done.
These are the many difficulties. | think there
should be a time-limit within which
compensation and other procedures should be
completed. | would suggest that within one
year, everything should be completed. It
should not go on for thiee years or four years
or five years. If the Government servants
were not to get their salaries for five years or
s0, then | would like to know how they would
feel about it. If the question of their
promotion is delayed for five years or so, |
would like to know how they would feel
about it. They want their terms and
conditions and everything to be right and
proper, but when it comes to paying
compensation, they take four years or five
years. | think it should not take more than six
months and not more than one year at the
most.

I would also like to emphasise before the
hon. Minister that when, large tracts of land
are acquired by Government, those peasants
become absolutely landless and pennyless
and sometimes the compensation that is paid
very late is also squandered away because
they are neither qualified nor are they skilled
artisans or engineers or doctors or qualified
even for semi-skilled jobs. So every one of
these persons and their boys should be given
some sort of skilled or semi-skilled training
so that they are absorbed in jobs around that
colony' or industry for which the land was
acquired. They should be made partners in
the industries that are started on the land that
is acquired from them and the compensation
money should be made part of the capital
because otherwise these poor people would
misuse it. If the compensation money is paid
by way of shares in the industry, to be set up
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on their lands, then they may get some
money from those shares; they become
partners in the industry and their boys can be
absorbed in jobs there after the necessary
training is given to them. So along with the
land acquisition programme, there must be a
programme for the rehabilitation of the
people whose land is acquired. This will pose
a very serious problem before you and this
requires very serious thought and planning,
because when their land is acquired and
compensation money is paid to them, they are
likely to squander it away at once—to eat,
and drink and be merry—and- after that, they
will be absolutely helpless, without any
qualification or training for any other job. So
this problem should be given serious
consideration and the whole question should
be seriously examined.

Thank you.

SHRI ANNASAHIB SHINDE: | am
thankful to hon. Members and to this august
House for enlightening m, on a number of
issues involved in this Bill. During the course
of this debate a number of helpful suggestions
have been made by hon. Members. | was
there also in the Lok Sabha when the debate
took place and | also persued the previous
debates when on a number of previous
occasions this Act was being amended and
discussions took place in this House. I find
that a large number of Members of this House
take considerable interest when the land
legislations are being amended and that is
rightly so. Some Members opposite have been
critical but 1 am thankful to all of them for
participating in this debate. This has helped
me to understand the depth of feelings of the
Members on this particular Bill. I am also
aware of the shortcomings of the Land Ac-
quisition Act and particularly the way the law
is implemented in practice. As | mentioned in
the other House, one of my own lands which |
was cultivating as a tenant, part of it was
acquired and the compensation
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[Shri Annasahib Shinde.] was paid
after 10 years after possession was take©
over. So | know of the administrative
delays in implementation too. A number
of Members, specially Mr. Abid Ali, Mr.
Jagat Narain and Kumari Shanta Vasisht
referred to the administrative delays and
a number of other problems. | think
Kumari Vasisht made a very important
point about the problem of rehabilitation.
As a result of land acquisition measures,
a number of people are displaced. As we
know in our country there are no
alternative avenues for employment
easily available and * *°on as these
persons are displaced as a result of
acquisition of their lands, they are
practically thrown on the streets and they
have to face numerous difficulties
especially poor people. | quite agree with
the suggestion of Kumari Vasisht that the
programme of land acquisition should be
associated with or made an integral part
of the programme of rehabilitation. It is a
very helpful suggestion and needs
examination. As far as the Act is
concerned, there are certain other aspects
and difficulties. For instance there is the
complaint about adequacy of compen-
sation and that is a very reasonable
complaint, m a number of cases the
people had to undergo considerable
hardship as a result of inadequate
compensation and sometimes extremely
fertile and rich lands are acquired for
non-agricultural purposes. After the lands
are acquired, for a considerable time the
lands remain fallow or unused. All these
require to be looked into.

While  making my preliminary
observations, | had suggested that the
Government has decided to set up a
Committee of Members of Parliament to
go into this entire scheme of the Act. The
Act is one of the oldest in our Statute
Book. It "was passed in 1894, about 70
years back and a number of anomalies
hav, come into it as a result of the
working of the Act. Though the Act has
been amended many times it requires
fresh look
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and that is why | have suggested that the
entire scheme of the Act needs re-
examination. Some time back the Law
Commission, with which some very
eminent legal experts of this House were
associated, went into this problem and
they have also made a number of useful
suggestions. Recently in my Ministry,
under the Chairmanship of Mr.
Sivaraman, Secretary in my Ministry, a
Committee went into the implementation
of this Act and it has also made a number
of suggestions. Together with the sug-
gestions of the Members of this House,
the suggestions of the Law Commission
and these of the Committee of
administrators, the Committee  of
Members of Parliament would be in a
position to make quite useful recom-
mendations for amending the basic
framework of the law.

Shri Yajee referred to a very important
aspect of the law and brought to the
notice of the Members the basic scheme
as to why a Land Acquisition Act is
necessary. Most of the countries of the
world have similar acts in their own
countries. Now our towns are developing
fast; we are developing our industries.
We require lands for our irrigation deve-
lopment. We require lands for fertiliser
factories and various other projects. It is
the need of the times that lands should be
made available for the development
projects. So it is no use opposing the
basic scheme of the Act as such, though
as | have suggested, while implementing
the Act, the difficulties may be taken into
consideration as to how to avoid the
hardship caused to the common people,
common farmer and that should be taken
into consideration but as far as the basic
approach to the problem is concerned, I
do not think we should take any other
view.

As far as the proposals before the
House are concerned, much of the cri-
ticism which was made by hon. Members
was wide off the mark. That did not
actually concern the provisions which are
before the House. | must say that though
Mr. Chordia made a
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number of suggestions, it also escaped his
notice that there are also very healthy
provisions in the amendment. | do not know
why it escaped his attention.

SHRI V. M. CHORDIA: About 3 years? |
have given amendment for

one year. ¥& &I TN 93 il e
g At gafad a3 qmr e @ art
fe Fgwr | =19 av g7 &7 agh &
T HYaT FT )

SHRI ANNASAHIB SHINDE: As far as
one of the important provisions of the Bill is
concerned, for instance, we have made a
provision that the declaration under section 6
must come within a period of 3 years after the
notification.

SHRI V. M. CHORDIA: it is too much.

SHRI ANNASAHIB SHINDE: That can
be looked into. As the Act stands to-day,
there is no time-limit prescribed and this is a
considerable improvement.

SHRI V. M. CHORDIA: It implies that it
should be as soon as possible. It does not
mean that it should be 10 years. The lethargo
and red-tapism have resulted in delay.

SHRI ANNASAHIB SHINDE: We are
going into the basic framework of the law
and at that time the suggestion of the Member
can be taken into consideration. | must
confine myself to the specific provision in the
Bill. As far as the old Act was concerned,
there was no specific time-limit prescribed
between the issuance of the notification under
section 4 and the declaration under section 6.
This is a substantive improvement on the
existing provision and so we should welcome
it.

As far as the provision for interes'; is
concerned, that is a very salutory provision.
As the law stands to-day, even if there is
delay in the notification, the owner is entitled
to get the
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value of the land, as per the provision under
Section 23 of the Act, that is, he gets the
market value but the market value, which
prevails on the day when the notification
under Section 4 is issued, and according to
that compensation determined under pro-
vision 23. We have made a provision here
that as far as pending cases are concerned, if
the delay is beyond 3 years, then the owner
would be entitled to interest at 6 per cent, per
annum on the price of the land, that is the
market value which is determined as per law.
This is also a very welcome suggestion and
the Members should support this.

lp.m.

Then, Sir, there is one important point which

has been made by some of the hon. Members.
Some impression has been created as if we
are trying to circumvent the judgment of the
Supreme Court. May | humbly submit that we
respect the judgments of the Supreme Court?
There is no attempt whatsoever to show any
disrespect to the finding of the court. But, Sir,
at the same time | must say that as far as
Parliament is concerned, Parliament has the
inherent power or prerogative to make laws.
It is for the courts to interpret the law, but so
far as making law is Concerned, it is the
inherent right of this body, and this is done in
every country. Even in the U.K., for instance,
from which we have inherited our
parliamentary system, even the U. K.
Parliament sometimes found that in order to
nullify the effect of the decisions of the
House of Lords they had to enact legislation.
For instance, | may refer to old history
because it was a very historic case. The
House of Lords gave a decision in that well-
known case Queen vs. Leatham and, as a
result, Parliament had to enact the law, the
Trade Disputes Act of 1906. Now the purport
of that law was to nullify the effect of the
decision of the House of Lords. Similarly, Sir,
in our own country the Wakf Validating Act
of 1913 was passed, and it was passed in
order to abrogate or nullify the effect of the
ruling of the then Privy Council. ~ So our
Legisla-
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ture have been exercising this power of
making laws if they are found to be
inadequate to meet the needs of a situation.
So, even in the present case, if we are trying
to amend the law, there Is no intention
whatsoever to show ‘any disrespect to the
decisions of courts, and in this particular case,
Sir, | must submit that, if we do not amend
the law, there will be considerable hardship.
For instance, the decision of the Supreme
Court is on the point that, if there are more
than one Declaration under section 6 taking
advantage of the Notification under section 4,
then all the subsequent Declarations except
the first one are invalid. So the effect, Sir, has
been this—I cite this as an instance—on the
Bhilai steel plant. Now there, one Notification
under section 4 was issued, and a number of
Declarations followed. Now that plant has
come up. A number of buildings have been
constructed. A township has come up.
Hospitals and roads have been constructed.
Now, if the judgment of the Supreme Court
remains as it is, and if we do not provide
against it by amending the law, then the lands
on which the buildings have been constructed
and, perhaps, some of the rand on which the
plant 'has been erected, they all will have to
be restored to the original owners. Now it is a
very difficult situation.

it famagaTe wamTEsT Fidyar:
¥ g7 fAgza swar 7 5w S
a1g famfen aar 7 2% 37 o7 fasgw
arafer @@, 397 (@3 w9 $ 7 7 "o
W7 ST gAziAe 93 g faawr ardr
Aifefmvom 2 39T F47 s=ar var g -

3qF1 BT Zifsv, 3T wa ameEy

SHRI ANNASAHIB SHINDE: 1 will
come to that. I am thankful to the hon.
Member—at least he has conceded this
position practically. He has conceded this
position in the amendment also, which he has
tabled, and | am glad he realises the
importance of this.
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Sinulary, In Delhi itself there is one case—
I am only citing this as an instance. For
instance, the Delhi Authority acquired some
lands in the southern part 'of Delhi. A
Notification under section 4 was issued and
by a subsequent series of Declarations some
lands were acquired. And on one portion of
the land the Indian Medical Institute is
situated. Now a number of buildings have
came up and hospitals have been built. Now"
if we do not amend this law, then the effect
would be that we will have to restore the
lands, on which the Indian Medical Institute
buildings have come up, to their original
owners. This is a very difficult situation now,
and | hope hon. Members will realise the
difficulties of this situation and support the
present Bill which Is before the House.

Sir, may | draw the attention of this hon.
House that even Supreme Court Justice
Sarkar, while giving the judgment in this
particular case—the State of Madhya Pradesh
vs. Vishnu Prasad Sharma—said that the
court itself realised the difficulty. And they,
by implication, indicated that, had there been
a specific or categoric provision for making
successive Declarations then, perhaps, this
difficulty would not have arisen. Considering
that there is no specific provision for making
2 series of declarations, they said that we are
interpreting the law in a particular way.
Justice Sarkar says:

"It must follow that without a specific
provision more than one Declaration under
section 6 was not contemplated.”

I need not comment on the judgment of the
Supreme Court, but the wvery implied
meaning of this sentence is that, had there
been a specific provision, the court would
have interpreted the law In a different way.

Then, sir, some references have been made
to Delhi's Master Plan. | am not prepared to
say that no injustice might have bee, done in
any individual case. Administrative lapses
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might have been there, but the facts which
have been given to me, they go to show that
the lands which have been acquired and
which are to be acquired for the Master Plan
up to 1931, the figures with me show that
most of the lands which are acquired have
been acquired for public purposes, but the
impression has gone round that large portions
of these lands have been acquired for the
benefit of a few industrialists or a few
capitalists. May | submit, Sir, for the
information of hon. Members that, of the
lands which have been acquired, or which are
to be acquired, the percentages of their use
for various purposes, appear lik, this. For
residential purposes it would be about 42.9
per cent; for major commercial purposes
(including warehousing and mineral siding)—
2.3 per ceyt; for industrial purposes (including
mining)—5.4 per cent; for Government
purposes—7.4 per cent; for recreation (parks,
etc.)—23.7 per cent; for public and semi-
public facilities—8 per ceni; for agriculture
(nurseries)—0.3 per cent; for transportation
facilities (excluding railway facilities)—2.4
per cent; for roads 150" wid, and more, and
Nallas—5.3 per cent; for railway land
(including stations, yards and tracks)—2.3
per cent. Thes, will show that most of the
lands which have been acquired or which are
contemplated to be acquired for the deve-
lopment of Delhi are mostly for public
purposes. Of course | concede the position—
some of the hon. Members referred to that
fact, and Mr. Patel also perhaps referred t, the
point— that, good agricultural land should
not be used for non-agricultural purposes. |
concede that position and, in fact, my
Ministry has issued executive instructions to
the State Governments that, as far as possible,
unless it is unavoidable, good agricultural
land should not b, used for non-agricultural
purposes. And may | take this opportunity to
appeal to S ate Governments that, t'll the new
law comes into force, that means, the law
which we contemplate

to enact after the Committee of Members of

Parliament goes into the basic framework
the law and makes |
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recommendations, until a comprehensive
legislation is brought befor, the House, till
that time at least, the State Governments will
take care to see that good agricultural lands
are not allowed to be used for non-
agricultural purposes unless it is absolutely
unavoidable.

Then, Sir, | also concede that in many
places lands are acquired and they lie fallow.
Now we are passing through a very difficult
food situation and, therefore, to allow the
lands to lie fallow is really against our
national interests, is a great national loss. 1
«appeal to the State Governments and to the
Centrally-administratered  territories  and
States that such lands should not be allowed
to remain fallow but to have them ploughed
and used, and they should be put to use
for growing foodgrains.

Many of the Opposition Members,
especially Shri Rajnarainji and others, have
been very critical about this Bill. I can
understand my hon. friend's anxiety and |
know that in some cases hardship has really
been caused to a number of persons. But now
in many of the States the Opposition parties
are in power and | think now at least the
State governments will see that the Act is
administered properly and no injustice is
caused to the people.

SHRI ABID ALI: We cannot be sur, of
that, they can misuse it much more.

SHRI ANNASAHIB SHINDE: May |
assure Shri Rajnarainji and others that the
proposal which we have placed before the
House for a re-examina-tion of the entire
framework of the law will be dealing with all
these points? Since this subject falls in the
Concurrent List the representatives cf th,
State Governments will be associated with
this committee that is proposed for this
purpose and we shall
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[Shri Annasahib Shinde.] benefit from
their advice. As a result of the advice of hon.
Members who would be associated with that
committee and advice of the representatives
of th, State Governments, it should be
possible for us to suggest a very com-
prehensive piece of legislation which will
solve all these difficulties.

ot THRTLCAO  TH A F BT A
TTFTT 99T T | 37 &= 7 97 fefw
weEr At grefry 7€ gardy foagee § fie
qIATT FY IAE AT H owyar fawm
A% T@AT FTfgd | 7T &1 T o
gA I FYE, T 9§ A FD FAT, IAE

ar? # Avgre qa 3 B A w13
f

SHRI ANNASAHIB SHINDE: In fact,
while the hon. Member was speaking |
referred to this matter, if Shri Raj narainj i has
in mind constructions during the time lag in
between, that is to say between the time when
the judgment of the Supreme Court came and
when this Ordinance was enforced, i may say
this. If during that time some constructions
had taken. plac, then the Collector or the
Court which gives awards for compensation,
can take Into consideration the fact that
perhaps th, owner might have put up that
construction under the bona fide belief that
this law did not apply to that construction and
so it may be possible to award reasonable
compensation under the existing law. There is
no difficulty in the present law for awarding
compensations in such cases.

Shri Dahyabhai Patel made some remarks
about our approach to land reforms, | must
concede that on this issue he has different
views and we have different views.

SHRI SHEEL BHADRA YAJEE: He
misquoted G-andhiji.

SHRI ANNASAHIB SHINDE; We hav,
different views on this issue. But may |
submit that as far as the administration of the
Land acquisition Act is concerned, In the
committee that' we
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have proposed we really wish to go into all
these things and that should satisfy him? The
hon. Minister here, my senior colleague, was
just mentioning to me and asking whether |
had mentioned the fact that representatives of
the State Governments will be associated with
the committee that would be constituted. |
would reiterate that representatives of the
State Governments would be associated with
that committee and all these defects or
difficulties can be re-examined in the light of
th, recommendations of that committee. With
these observations, Sir, | commend this Bill
to the House and | hope that with these
clarifica tions all sides of the House will sup-
port this Bill, since this BUI has been brought
forward to remove some difficulties created
by the judgment of the Supreme Court.

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA): The question is;

"That the Bill further to amend the Land
Acquisition Act, 1894, and to validate
certain acquisitions of land under the said
Act, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

THE VICE-CHAIRMAN. (SHRI M. P.
BHARGAVA): Now we shall take up the
clause by clause consideration of this Bill.

Clause 8.—Amendment of section 5A

SHRI V. M. CHORDIA: Sir, | beg to
move:

1. "That at pages 1 and 2, clause 2 be

deleted."

A, AT AREHz A1 4g & fF
e FATa &Y 72T frar oWy fE
Fo AT TGl g | wHenz #1 3fe @
A8 A1 412 & HAIT 7T F907 | g 41y
2 & g1 gy avm T ga fawa w1
qrer 5 (U) (2) ¥ aAnmA FHT Al
Figa s(n)(2) swaraw 9=
# f wr=sivwe 59 &7 & A1 AT FATEA
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¢ Az =wqdl feure dyede @ ar @
24 | FANTE A Ay § a7z far

L] -

“Every objection under sub-sec-
tion (1) shall be made to the Col-
lector in writing, and the Collector
shall give the objector an opportu~
nity of being heard either in person
or by pleader and shall, after
hearing all such objections and
after making such further inquiry,
if any, as he thinks necessary,
submit the case for the decision of
the appropriate Government, to-
gether with the record of the pro-
ceedings held by him and a report
containing his recommendations on
the objections.”

ar agr 97 ag frae w9 75ar 2 “o
fediE” &1 weoma war 1 A weAl
&1 gme faoy w@Tr o1 w7 gdw
w2 # Yo A1 AT fawdl ai w1 v
AT WA 1€ A F Lo fA ag
T2l qrade foie & a5 & a7
e 7 7 47 farad fa fv v
fratZ adr 7 w3 & 1 gWOY AT
gim w2 & fig & afovmersy
az AMET FET  ATEAT £ “or make
different reports in respect jof  diffe-
rent parcels of such land.” ¥  zg®
7 AT qweard a1 31 A1ET € “different
parcels of such land” oz a1 & =rgar
2 fF 77 wi =iz Far a8t T0fer | =g
T wrom & faa A ol feT AT
Farel 4 F g Az faw w1 fawfe
aFTfoe F77 ¥, ForeT #1238 g0
aifga f& ag nw naar fod 7 ¢
F 3uE1 #@ifEs #70 wWT a7 34
fax a4t #3a1 =T1za f& =7 29 w7
W A g e gz 1959 41 1957
# W 1S qifefwEma fFar g 36y
¥ @ arer fgenr w wig FTARE qI7
AT FEAENA AigE AT g7 WIT
arg 1 AT WE wEA FTE AT F
A1 AFEIR M1 | 9T AT Fw AT
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At =ifgd Wy 3z A A e
A Wiy Ay 7g & 1 Tog ¥ ag A
fa freredt s o1 9wt &Y 21, g &Y
& ury  afefedws &1 6fv gaEr
oF @ feord 4 sy wifer wie el
fer & F3 mm goiad faan g

o4 W & FAmE T F 0w
AAFILN ATEAT | WIT A FE @ &

“or make different reports in
respect of different parcels of such
land”

A & WIT T qAAT AWA AT F
A AT @Al AT @Al 2 Tg OFATE
TAT AT Z | 217 4T 520 37 ST Y
ax T grm ag fafess gEm o
w7 A &1 w7 fRdY § agu aET
FT =ar faeat wiAvgE £ A ¥ WY
% wrg fzed § w34 41 uF |
VT F1 QI QAT ATA FT FAA |
SaH WIYET TR9 AT U A qAr §
g WY QA F qA IHE B 2FE
&1 A0 a £T2 | gfz Oa7 721 o smgan
AT 29 Wez § ATE #T 53 T2A ATAI Z |
afz 217 F¥4<T &7 oF F31 A4 €
F ot e & 0y 0% fzear fmr azn &
ar “qréa’ #1 ofvamr 7 qEz 92
wadl & | A1 awg & ®a frad 1 wue
¥ ol g% HAA ST 47 Faa % W
feer 1 qa Fgd £ AT 3WT T A
9 fadd At gz #34 fo o= &1
waea ¢ s At wifg, oF Feie
qAs  wifgd ®iz  FFidE qEd
Fi 3fez & o1 Afeasz o1 @gw T4
24 2, &t awn aifalr | 3z /s 41 93
qEar | 3% fam 7 @eg w7 Arg S0
q1ZA &, ag FAT WIGH 21 ATAT AGL E |
an far wror fadaa 2 fe so ead
atqw 7 A it g =7 7@ g | w7
a7 gaaT Ifaa qwad § a4 & mrR
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ad g f& 59 7 719 &1 999 U &
T q4F & | g7 T gawt ave F
A AT AWAA T FHET ET A9 AW
1|

The question was proposed.

SHRI ANNASAHIB SHINDE: Sir, as
far as thi; amendment of the hon.
Member is .concerned, the very purpose
of our bringing forward this
amendment of ours is this. As | have
already explained, th, ruling of the
Supreme Court is there and as the
present law stands, under section 5A, if
the interpretation of the Supreme Court
is taken further, perhaps by implication
it may mean that only one report can be
submitted by the Collector. In practice
what happens is this.  Suppose the
Notificaton under 4(1) covers a number
of lands owned by a number of persons.
Under the provisions of  section 5,
objections have to be raised. Some
of the owners may be interested 'm
completing the acquisition proceedings
as early as possible. Some others may
be interested in delaying it by some
kind of adjournment etc. Suppose in
respect of a particular piece of land the
report is complete and  nothing
further is to b, Inquired  into,  but
there is another piece of land where the
other persons who own that land want
adjournment, then in such a case, all
thes, cases will be held up and there
will be delay against which the hon.
Member himself is complaining.  So
there is some difficulty. That is
the reason why in the present Bill
.clause 2 provides for the submission of
more than one report under
section 5. That is the only plausible
explanation,  Sir, why we have
brought forward this amendment.

THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): The Question is:

1. "That at pages 1 and 2, clause 2
be deleted.”

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI M

P. BHARGAVA): The question is:

"Thatc clause 2 stand part of the
Bill."

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3.—Amendment of Section 6

SHRI V. M. CHORDIA:  Sir, |
move:

2. "That at page 2,—

(i) lines 6 to 13 be deleted;

(ii) in lines 20-21, for the words
‘after th, expiry of three years' the
words ‘after the expiry of one year'
be substituted; and

(Hi) lines 23-24 be deleted."

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): These are
self-explanatory and | do not think
much of a speech is required.

=t fawermare weaTaTers |refyar
adr A 7 Fgr fr awy wer @), o9
2 A st *z1 a1 f& qasr F2

7|

SHRI ANNASAHIB SHINDE: You
have spoken so much but that is all
right.

ot fawermwvren et sicfym
aamfa o1, gZET A7 FATRT q4AT E, TE
arel 5(1) # wrmEfme &) sad

¥ gaa-an foE dw w1 Wiy g
sy FEFATo F209T AT | QTN
fE daar & ar drq dwar § afew
fagqiva UF H FIETH T AT FYL |

wgT AF ZAL AT AT § TG G-
qd T T g 41 9 FT | FHIT _al
AT Fgd & e gasr @z 10 39 AT a9
aar, AfEr W ad A wafa e
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A1z & | warafa oft, areay § zrzw fafee
gorfaw 4@ & st 47 f5 awar @A
ai wifwad #Y f& e w7 w7 @9
g At arer #1 2raw fafoe Twe gawT
Aramar etz ® & fx dw
% I IAATAT T A3 W wE FEw
aa g 7 o axqoa @ war o
FT BIH AT I AT AT, AT IaT A1 A7
a=4y 72t faaerdd | foet argg qafas
IR T G TTH ATHA FT 10 qU FT gug
AT, IAFT FTH AGT grar a1 | fomm
I F AE 2 | TS G FAA AZT 7297
A1 9t ge v 21, foy avgw 2, W@
arefzar g, &9 & gm0 o
qEE B HANT § | IAH WIWA FT 10
T T @97 @7 AT Al § Fan
faer 1| & a7 2@ & wra 77 aF g
37 — 3 |l ST & 9T — a7 7 foaan
et faear wifgr ar g ad
faar, =wrwm’ f5 =mfasfal 51 3
IAAT 999 TEF FT @Fa 4 fomar s

FwAl afgr

ot weiA wAw (3w 9IwW)
weAr wifgr, waa w7 g 7

=t famergmTe ssreree wefgar
AT G SATEAT AATE AT T AN FTAF |
T A F AU BT wEmger (e
21T, 9% qEEA § fm age w0 w5
faar gom 1 g gfee & gz ot @
aq %7 fafwe @ wf § a9z sfaq a8
2, ¥9a % a9 g wrfed | WA
e HIAT A1 ArIorfEar qr 97 g7 9 i
FHraT 71 fE & a<t wrdy ar s
#, TEM AT AT UTIE FF G
faar &, % ara, 3§ ata & Tifws
faar & 1 oo deare w7 AT # 0 A
ar G fgear & fomr o smo awad
2 s ;wE S aGnfeq FAiE 4
(1) %t drfexr faar, a3 & fax 3-6
wEA-a8 FHE #1 fe # faar 8-
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TaTs g9 & fAg 2 7 | 97 Wi
lvaaw 1 w0 919 @19 99 awar
[ 2 1 et wefrr & 2yt g2 &Y ot =i,
Fae #1 foie o & aw feda &
CRATH AT & e 21 qE &7 Aravaar
7| TA AT 6 & WeRT G190 T
¥ for o awa 1 o 7 w17 12 wEW
aF &1 Aty & | & sraar wngan § fw
HANT & Headl &1 #91 §O A9 T80 47
a1 g UdiEeg auET @ faar
ar aet Fa & d dzwe e a2 dr

JuEaTemd (o WgEE SeE
wrrm) : SrefEar s, 12 @A § s
WY G2 AAS & | 99 74T g @ 7T
a1 AT &l AT &1 |

it Farmergwre wamaerst iy :
AT, W7 3@ F 9 T ae 12 wEW
qANT A wE OE

FumATene (st WgER WA
ART) cEg 12 WEN @1 UF ara
sgTEr g1 oA |

Now your argument could be whe-

ther it should be two yearg or three
years,

it fammgarTe wararas Stefear
aarafe sfY, gt a1 ¥% 4z § 7 ofeq
g F 91 fiE §t § gaa7 991 @1
wE | v R ggwea g Fwam q
a1g 12 wEw sEeagas 2y o i
UF qre A A G faan § ag el
wrery & fzar &\ & sraar @A g e
AT 7 FI1 #Y oorg ot aart & ot
SqTET WA A7 a%ar ¢ | o feafy
o % ot worae faar & o w fea o
71T AreE w9 F fgg ¥ 5aq 7 g
SAE s W wre afeEs rore’
& fog &t ft o aY zAH T aTw
TN 9, @ AT TE A9, OF e
T 497 =i, 3 2fqem; arasa-
TTEN AT AE0 | T e & 8
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[t Famasnre st Sfym)
dous faar & 1 wowr @ HelY wEy
TAFT FAHTT FTA F1 F97 FT |

The Question was proposed.

SHRI ANNASAHIB SHINDE: Sir,
we have given considerable thought to
this and we thought that three years
should be adequate but as far as the
suggestion of the hon. Member is
concerned, we shall forward his
suggestion to the Committee which we
propose to constitute and that Committee
will go into the details of this provision.
As far as clause 3 of the present Bill is
concerned, | think the House should
accept itas itis.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

2. "That at page 2,—
(i) lines 6 to 13 be deleted;

(ii) in lines 20-21, for the words
‘after the expiry of three years' the
words ‘after the expiry of one year'
be substituted; and

(iii) lines 23-24 be deleted."
The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

"That clause 3 stand part of the
Bill."

The motion was adopted. Clause 3 was
added to the Bill.

Clause 4—Validation of Certain
Acquisitions

SHRI V. M. CHORDIA: Sir, |

move—

3. "That at pages 2 to 4, for the
existing clause 4, the following be
substituted, namely: —

‘4. Notwithstanding  anything
contained in this Act, no declaration
under section 6 of the principal Act
in respect of any land which hag
been notified under sub-section (1)
of section 4 of
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me principal Act, Deiore me
commencement of the Land
Acquisition  (Amendment  and
Validation) Ordinance, 1967 shall
be deemed to be invalid if all
necessary proceedings have already
been completed and possession of
the land taken by the government"

ZATT WY oft 7 43T afgay Garaq
faar 4(1) & | ag 7 "rog & fzar
aara & f gardy afswer  Fifas
At waq & ar faarg § o Fremmr
AATAT AT FT g1 977, a 27 7 f77
Wi | & 7 gaAT 427 396 441 (%
72 fa wra &1 o & @A 71 A
& AT af a9y dw fafeew forer 4
ot | A gay wr2 & "re o aafaar
oIOE FHATfE F A FozAwr W
ZIFHAT AMET & | A9 TITHRI 7T F afz-
afaq w7 Hfom, wav a1 a6 wH{A
& foraw ary 1959 & T w7 wE,
IAAME A1 & F1 @ T g,
37 @A 2w 981 81 "o faard ar
S gEar T@r arfEn, A -
zaz Adl gear wfgy, Wir o fafeed
F41 2% & 3991 gza1 A& wfey, afwq
fore 1A 9T % AL gwn, AN q &
o1, FAw! g 937 AE F 7, TAI
AEY @3 dq, Ta a1 9 Z4r FifEy |
oW a5 wrg feeam 2, W7 9w de
ared 4 & (A o % 3ur |
% fory faard & amaw dar w0 & oy
FTE ATAT & A1 ATT IH WANT FF AT |
TH A8 ¥ AT TH ALFIL BT OTAT
AET 21 9V 4T Arow 7 77 47 Hoiraw
faam 2

“Notwithstanding anything con-
fained in this Act, no declaration
under section 6 of the principal Act
in respect of any land which has
been notified under sub-gection (1)
of section 4 of the principal Act,
before the commencement of the
Land Acquisition (Amendment and
Validation) Ordinance, 1967 shall
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be deemed to be invalid if all necessary
proceedings have already been completed
and possession of the land taken by the
Government."

ST G HTHIT A A STET
A, & vaw faa & 3w @ afwa
S @t 73 g vad fed e g fr
e Tiferdl | AT i g | AT A
A& G M ATa Fgd &, {0 A
durad faan & sasiara &1 o1 wdwa
FERLE a1 7@l frtm, qu aa @
oqar & wErT o 98 o )

The question was proposed.

SHRI ANNASAHIB SHINDE; Sir, | am
not in a position to accept the amendment of
the hon. Member but | must state that he has
at least conceded my position that the lands
the possession of which has been taken over
should not be disturbed. | am glad that at least
he recognises the necessity for this and
concedes the important point on which the
Bill stands. 1 am really thankful to him for
this. As far as his other suggestion Is
concerned | am not in a position to accept it
because this is the heart of the Bill which |
have brought before the House. The
validation part is very Important and unless
the previous acts are validated in respect of all
lands including lands in respect of which
notification under section 4 has been issued, 1
do not think the purpose of the Bill will be
served. | am sorry | cannot accept this amend-
ment.

THE VICE-CHAIRMAN  (SHRI M. P.
BHARGAVA): The question is:

3. "That at pages 2 to 4, for the existing
clause 4, the following be substituted,
namely: —

‘4. Notwithstanding anything
contained in this Act, no declaration
under section 6 of the principal Act in
respect of any land which has been
notified under sub-section (1) of section
4 of the principal Act, before the com-
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mencement of the Land Acquisition
(Amendment and Validation)
Ordinance, 1947 shall be deemed to be
invalid if all necessary proceedings have
already been completed and possession
of the land taken by the Government."

The motion was negatived.

THE VICE-CHAIRMAN
BHARGAVA) : The question is:

(SHRI M. P.

"That clause 4 stand part of the Bill."
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to th, Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI ANNASAHIB SHINDE:
move:

Sir, |
"That the Bill be passed."

it famagar< Aot Sy :
IUMATAS AZEA A1 (a7 gty qot
oft 7 3 § 73 %t r 1 gy g b
form &%t #1 @A iw fzar gaw
AT | SAMTHTLN ATEAT| THHT T Gerar
FT X 11958 %o # A1 =.r
wg a1 398 9T At aF fa=re A&y g
far | form #19 #Y a9% F e g,
TIR # T g1 Iuw [y 4 {5 4z
TE FHET qAT FIET | 19587 1967
21 ar, at sfauw w1 i oz fa=re
F4H F1 A1 FTH (4T 747 | q@gefrarg |
THE VICE-CHAIRMAN (SHRI M P.

BHARGAVA): Which Report of which
Commission?

st fawegane warreneit siefyan :
4% § FaTaT §1 The Report of the Law
Commission of India, Tenth
Report—Law of Acquisition and
Requisitioning of Land, Govern
ment of India, Ministry of Law.
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(Additional Duties of

[ Fmagwr vt sl
@ % snwm fF aed wEmy saw
TEH & | T S & g &
g Aqt AT |gm fFoweE o
e grare & fgaa & fra faa w0y
et w7 s faAt o o e w98
T AT 77 F fae 9o w6 57 g
W ET AT | T AT Y AT 27

SHRI ANNASAHIB SHINDE: As far as
the  recommendations of the Law
Commission are concerned, Government has
availed of those recommendations. | am
afraid if all those recommendations are
accepted, perhaps the hon. Member himself
will object to the acceptance of those re-
commendations.

SHRI V. M. CHORDIA: If there is reason.

SHRI ANNASAHIB SHINDE: The point
is the Law Commission itself has visualised
the need for the Land Acquisition Act and
most of the provisions, they say, are justified.
The point is a political assessment has to be
made. It is not only , technical point. Not
only technical points have to be looked into,
but taking into consideration the need to
rehabilitate the poorer sections of the people,
who are thrown out of their land and a
number of such other problems, a political
view of things has to be taken and that is why
the Government have decided to constitute a
Committee of Members of Parliament to go
into this .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): In consultation with the State
Governments.

SHRI ANNASAHIB SHINDE; As soon
as we receive the replies from the State
Governments, we shall constitute the
Committee perhaps very soon .

SHRI V. M. CHORDIA: 'As soon as'
means what?
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SHRI BHUPESH GUPTA (West Bengal):
I hope it is sooner than you fall.

SHRI ANNASAHIB SHINDE: Being a
subject falling in the Concurrent List, the
consultation process will take some time.
There will not be any delay on our part, as far
as the Government of India is concerned. Our
decision stands and the moment their
recommendations are available, immediately
in the next Session after  the
recommendations have been considered, we
shall bring forward a Bill.

SHRI BHUPESH GUPTA: Only my
request is this. It seems to me that the
Government of India is functioning on an ad
hoc basis. Therefore, 'very soon' should be
defined. Now-a-days they say all things. Give
us an idea of the time, because 'soon' dose not
mean anything. As | said, they function on an
ad hoc basis. One does not know when they
ar, falling.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

"That the Bill be passed.”
The motion was adopted.

THE MINERAL PRODUCTS (ADDI-
TIONAL DUTIES OF EXCISE AND
CUSTOMS) AMENDMENT BILL, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): Sir, | beg to move:

"That the Bill further to amend the
Mineral Products (Additional Duties of
Excise and Customs) Act, 1958, as passed
by the Lok Sabha, be taken into
consideration."

The Bill seeks to replace the Ordinance
promulgated by the President on the 15th
December, 1966. The circumstances which
led to the issue of this Ordinance have
already been explained in the statement
circulated



